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Hew Delhi,this the 24th day of January,1995

Hon'ble Bhri J.P. Sharma, Meiber( J)

1. 3m t. Jagwati Devi,
w/o late Dhri Salekh Chand Singh,
r/o Village Pali
P.O. Baghpat,
District Meerut

2. 3hri Phard 3»ingh,
s/o late 3hri Salekh Ghand Singh,
.i/o Village Pali

'P.O. Baghpat,
District Meerut.

By r-dvocate; ihri Malik 3.D. Thareja

Vs.

1. Union of India
through the Secretary,
Mi nis try of Def ence,
South Block, Hew Delhi.

2. Ordinance Factory Board,
lO.AjAuckland Road, Galcuttai,

3. The General Manager,
Ordinance Factory Murad Nagar,
District Ghaziabad.

By Advocates Shri V. S.R. Krishna

.. .-applicants

... Res pond ents

Late Shri Salekh Chand Singh was employed with

respondents Ordnance Factory, Murad Nagar and he died in

harness. One of his sons /Anand Singh applied for being

given assistance in appointment on compassionate grounds

but when this application was filed in October ,1994,

the respondents have not disposed of that afplication.

The employee died sonetimes in 1990. Now the respondents

have given a reply during the pendency of this application

on 27.12.94.
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2. Shri Malik B.O.Thareja appears far the

applicant and 3hri V.S.R.Krishna appears for the

respondeats. Since the respondents have taken a nuraber

of grounds on which the cQnpassionate aPpOi-ntment is

not being given to Shri . '̂̂ nand Singh so the applicant

has to challenge that order taking specific plea if

3 0 advised that the order not granting cOTipassionate

appointment either not according to law or does not

Satisfy the condition of the O.M. is suei by the loOfT

for giving cQupass 1onate appointment to the vvard of

the decease employee. Though the respondents have

filed the reply but that is not on recctcd.

3. Since the learned counsel for the appllc ant

wants to challenge the order not granin^ compassionate

appointment dated 27.12.94 so he wants to withdraw

this application with liberty to file a fresh application

on the Same causeof action assailing the impugned

order passed during the pendency of this application.

4. In view of this fact, the present application

is being disposed of as mtdidrawn with liberty to

the applicant t® aSSail the order dated 27,12.94

not granting assistance in ccrapassionate^ppointaient
to th^ard of the deceased employee Anand" Singh.
Order accordingly.
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